0.A,NO, _FRYE- /2002.

ORDER DATED 16-08.-2002.

Heard. Perused the Office note, This Original

Application be registered and a number be given.

(u;s,g/{wm\»

(JUDICIAL)

MEM3

)RDER DATED 16-.3.200 2,

Heard Mr.N., R,R outray, leacrtned counsel for
the Applicant and Mr.D.N.Mishra, learned Standing counsel
for the Railways ( on whom a copy of this Original

Application has beet served).

The services of the husband of the Applicant
were regularised in Gr.'D"post under the Railways.Later,
on the strength of the instructions issued under
Annexufe—l, dated 26~4—l989ﬂ\the said regularisation in
Gr.D post was antidated to 01-04--1973 under Annexure-2
dated 6-7- 1993, Non-payvment of arrear differential
wage5<w.e.f. 1-4..1973>is the subject n;att‘ér of grievances
of thewife of the deceased Railway servant,in this Original
Application U/s.19 of'the A.T,Act,1985, It appears from
Amexute-l dated 26-4-198939 that pay of the Gr.D efficials
whose regularisatign had oeen antidated wie.f., 1.4.73
was to be fixed in appropriate regular scale of pay w.e.f.
1-4-.1973.Relevant portion of Ammexure-l dated 26-4-1?89

is extracted below for ready reference;-
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“Pay of those whose date Of regularisation
would thus Dbe put back to l- 4-1973 should
be fixed in the a.propriate regular scale

Oof pay wee.f. 1.4,1973 and difference of pay
and allowances due and drawn,if any be pald®.

!

On the face of the aforesaid clear position,as given

out under AmM eXULe-1 datq1‘26.4.193Q, the Applicant,

who 1is the wife of the deceased Govt.servant,is entitled
tO the arrear differential wages w.e.f. 1-4-1973,if not
already paid to the husband of the Applicant; because
for the reason of the following directions given under

Amhexure-l dated 26-4-1939,

"apsence and/or breaks in casual service
on or after 1,4.1973 of those who fulfilled
the above conditions,if any, may ve regularised
by grant of leave/extraordinary leave which
would pe entitled to on regularisation of
casual service®,

However, it is to Dbe noted that mere existence of a

right/claim, is not enough tc rush to the Court/

Tribunal for redressal. One must try to redress his/

het grievances before the Degartmental Authorities

Lail

and in the event the authorities éé&f:aeb redress the

grievance,then only omre can approach the Court/Trinunal,

In the aforesaid premises, this Original Application

is disgosed-of by granting liberty to the ﬁgplicant

» by

to make a representation to the Respondents enclosing

a copy of this ordeé) within a period of 15 days

praying for payment of differential wages of her l§te

hushband and in the event of such representation is filed,



i i

g

the Respondents are directed to consider for payment

of arrear differential dues of the late husband of the

f Applicant,if not already paid,as due and admissible

underl the Rules, within a pericd of 60 days from the

date 0f recelpt of such representation as directed

There shall be no order as to costs,

above,
. ﬁe——_szi;:;;rxﬂmxAj ,
& "77 7 oln] (HANORANJ AN Mumtvqéj:/ﬁfi
7 /4/s7ﬂl-- : MEM3 ER (JU DI CIAL)
&s-%iz/ Fo He Ocder dobid 120 20ma
Comns Z;UZ‘
e MA No. 492) 902,
berth srole o T
8 ; L% o0 NAREAREE < qot'f/w?l—im %
L s fooe by allow
<EV( e Rte Q$ “ i 2 , Qv ho

'z4/€702///’
QPN R 4%L/bm?fﬂw I A,

m- A ‘7‘721/0,{_

/mjg The
S CyﬁgﬁfM %—uunwﬂi;mo%

‘"7'? gecrsf WL’K A mbjﬁ%

Berh Ly ug Y qm&l—%aw
Ac

A
'//;m/’r/l qfrxu>ﬂu9( ﬁAL%/
i) S
” wy ¢mna&N/ﬁM/ ”’Za Egihwdg\ \03 qﬂ utk? 2
ﬁg6%ﬂ%$b¥v otl T %ﬁﬂﬂ
Phil o baly

Fo Pt

‘77 Lot
i, -
C::Z\’Zi W‘\\ﬂ/ ‘__,_::—/éu“

& Rl




